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CENTRAL ADMINISTRATIVE TRISUNAL PRINCIPAL BENCH
NEW DELHIo ’

0-sA.No.1389/96

H

New Delhis: this the l4 day of January, 1397, '

HON *BLE MR.S. R, ADIGE MEMBER(A) o

e e NN

HONBLE DR.A.VEDAVALLI, MEMBER(I).

Vishv Kama '
s/fo Shri 8sl Govind,
R/o A=26, New Press Onlony,

Faridabado . eessesApplicant
(By adwecate: shri D.S.Garg).

_Vorsws
1.1 The'Headi, - ) ! ’ - Coa o,

Publication pDivision,
Central water Oommission,
U’Gst 810d< Noezg
wing No. S, .
ReKo.Puram,
- Neuw Oalhi = 11]3066.

2. The Chaimman,
Central wpter ommission,
- Govt of India,
Sswa Bhawan,
R KsPurem=- I,
New pDsihi =-110066,

3. shri Dewsnder,
/o shri Mani Rem,
Plate Makar,
Publication Oivision,.
Central Watsr mmmission,
Wwst Block No.2,
wmng No, 5,
R. Ko Puram, )
N su mlhi = 1100660 .....o.RBSDODertSo

( By Adwcate: shri D,R,Gupta for Privatas Respondgnte
A shri V.53.R.Kristna for official Respondent

JUDGMEN T
BY HON'BLE MR.S, R. ADIGE,MEMBER(A) o

applicant has impugned the appointment of
Respondent No, 3to the post of pPlats Maker in CuC
and prayed for appointment to that post with sffact
f rom the date Respondent No.3 was appointed with

all consequential b enef‘its °

2, Adnittedly both the applicant and Raspondent
No. 3 belong to S.C, mmmunity.. ppplicant 'aic;ng with
Respondent Noo.3 ware called along with other eligible

candidates for intervisw/ trade test for the said post
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rassrved for S, ﬁocatagow on 22.4,96, and the Selection
ommittes set up for the pumposse recommanded
Respondent Noe.3 for the said post on the pasis of
his qualifications, experience and perfomance in

Trade Test and in tervieuw,

3 - The apﬁlicant has only an enforceable legal
right to be considered for sslection, and in this case
he was considered. He has no enforceable right to be

sal ected,

4, No good grounds have heen acivanced to
uarranf any interference in the matter. Counsel for
Re spondent No. 3 has pressed for costs asserting
that this 04 is ent.i.neiy friwlous and véxatious and
is an abuse of the process of the law. Howewer, having .
ragard to the sconomic circuﬁstan‘ces of t!:ne applicant,

we do not impose any costs on the applicant.

S. Tha 0A is dismisseds NO costs,
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( DR.A. VEDAVALLT ) ( S.R.A -
memBER{D) e - mmauxno
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